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Export of Railway Bogies, locomotives

267. SHRI SUBODH HANSDA : Will 
the MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) whether Indian Railways are export
ing Railway equipments such as Coaching 
bogies, locomotives ;

(b) if so, to which countries and the 
details of equipments exported ;

(c) whether the country is self-sufficient 
in the matter of export of the above 
equipments ; and

(d) the further steps being taken to 
increase the export of the above equip
ments ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA): (a) and (b). Indian Railway 
Production Units have exported coaching 
bogies to Burma, Thailand and Taiwan ; 
boilers to Burma and locomotive com
ponents to Syria, Nigeria and Canada. An 
order for the supply of 113 coaches to 
Taiwan is under execution. No locomotive 
has so far been exported.

(c) Export is regulated within the 
existing capacity keeping in view the 
requirement of Indian Railways.

(d) Foreign enquiries are studied and 
quotations sent wherever feasible.

Achievements of 11-Point Programme 
for Improvement of Railways

268. SHRI A.P. SHARMA : Will the 
MINISTER OF RAILWAYS (RAIL 
MANTRI) be pleased to state :

(a) the position of the 11-point Pro
gramme initiated by the former Railway 
Minister for the improvement in the working 
pf the Railways ; and

(b) the pice of implementation of this 
programme and the savings Railways have 
made due to the implementation of this 
programme ?

THE MINISTER OF RAILWAYS 
(RAIL MANTRI) (SHRI HANUMAN- 
THA1YA): (a) and (b). The implementation 
of the Eleven Point Programme continues 
to receive sustained attention of the Railway 
Administrations.

While savings have been effected as a 
result of various drives initiated under the 
Eleven Point Piogramme, it is not possible 
to precisely evaluate them in terras of 
money.

Demand from States for getting Powers 
of Licensing

269. SHRI G. V1SWANATHAN: 
Will the MINISTER OF INDUSTRIAL 
DEVELOPMENT (AUDYOGIK VIKAS 
MANTRI) be pleased to state :

(a) whether there is a demand from 
States that they should be given ceitam 
powers of Licensing ; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATES IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (AUDYOGIK VIKAS MATRA- 
LAYA MEN RAJYA MANTRI) (SHRI 
GHANSHYAM OZA) : (a) and (b). The 
view has been expressed by one State 
Government that the grant of industrial 
licences should be decentralised. Consider
ing all the aspects involved, such as the 
need for accelerated growth, reduction of 
regional imbalances, prevention of concen
tration of economic power, the proper 
channelisation of scarce resources, including 
capital and foreign exchange into directions 
most beneficial for the economy of the 
country as a whole, the problems of indus
trial devevelopment and licensing have 
necessarily to be considered and tackled from 
a national perspective by the Central 
Government. The views of State Govern* 
meats are, howeve, given due consideration 
in the formulation of policies and in the 
process of industrial licensing.

Demand from Judiciary for Power of 
Judicial Review

270. SHRI G. VISHWANATHAN: Will 
the MINISTER OF LAW AND JUSTICE
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(VIDHI AUR NYAYA MANTRI) be 
pleased to state

fa) whether there is a demand from 
Judiciary that they should have the power of 
Judicial Review ; and

(b) if so, the reaction of Government 
thereto ?

Tlir MINISTFR OF STATE IN THE 
MINISTRY OF LAW AND JUSTICL 
(VIDHI AUR NYAYA MANTRALAYA 
MFN RAJYA MAN1RI) (SHRI 
NITIRAJ SINGH CHAUDHARY) (a) and
(b) Shri J C Shah, former Chief Justice 
of India, while delivering the third Dorab 
Tata Memorial Lecture in New Delhi 
on 15th April, 1971, is reported to have 
made certain observations regarding Judicial 
review while explaining the role of Judiciary 
under the Constitution The Constitutional 
position being quite clear there is no question 
of any demand from the Judiciary in this 
regard
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